&2_.8 others as per mended Memo of p arties.
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CEN TRaL AU']INISTRATI VE TRIBUNAL PRINCIP AL BENCH
0a No. 1510/99 with Mas 1340 & 1664 of 1999,

New Dalhi: this the 1 day of February,2000.
HON *BLE MR, S. R, ADIGE, VICE CHAI AN ().
HON *SLE MR.KULDIP SINGH, M gMBER(I)

10 Bo Kopath ak, S.O .'275’

/o Sh.Lekh Raj Pathak,
R/o F=3, S$hankar Fbad,
Fire Station,

) NBU mlhio

2. B.R, Saxena§ 5000'3159
5o Sshri T.R. Saxena,
working at Keshav Pursm,

Fire Station,

R/o nnawht Circusy
Fire Station,

New Delhi.

3 Hari Kishan, S0 566,
/o sh, Hukam Oh and,
R/o #=10, Rﬂvijhansi Ro ad,
Fire Station,
New Del hi evso fpplicants,

(By adwcate: shri S K.Gupta)
Versus
1.- Govt, of NCTof Dalhi,

through

Mhief Secretary,
5, Shem Nath Marg,
New Dalhi. )

2, Ohief Fire Officer,
Dalhi Fire Service(Hgs),

onnawht Lane,
Neuw Delhio

«+ Respondents,
(By adwcate: shri Rajinder Pandi ta)

0 RDER
HON'BLE MR, So R, ADIGE

pbpli cants sesk promotion as Station OfPicers

and allege that resgpondents are egpplying the amendsd

Recrui tnent Rules for these posts which cane into force

on 26,10, 98 even in respact of vacancies of posts of
Station Officers vhich occured prior to 26,10,98 which

they stats is agefnt the 1w }aid down by the Hon'blo

L
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Suprene ourt in the éase of Y.V,Rangaiah & Ors, Vs, J.

seiniuas & Orsd 19813(3)scc 284 .

2, Wo have heard spplicants’ counsel Shri S.X,

Gupta § Respondents® right to file reply had been

Porfeitted in view of their failure to filo ths sano

'despite repoatad opportunitios given to thgn. Ragpondents’

counsgl Shri Raejindra Psndite sppeared and sought
pemission and was allowed to withdraw from the cass as

he stated that he had received no woperation from

respondan tsd

3. During hearing Shri Gupta assaled that tho
Recruitment Rules had been amendad on 26,10.98 gshd one

of the essential condition for promotion asper

theso smendnents yes:that the candidate chould have
paésed the Station O0fficers’' Qurse from NFSC, Nagpur or
eqﬁi\ralent, but this oondition was b.eing mado opplicablo
even g.l: vacanci es which had arj.seh prior to 26.10.98)|.hid1

was viol stive of Rengalah’s caso (supra).

a, _ There is merit in Shri Gupta’s contention that
vacancies have to be Pilled up in gcoordance with tho se
RRs hidh ware in existence at the tde thg vacaney becsamo
o Offay
availables, In other words, vacshclies of 504 hich
became avallable prior to 26,10,98, would ;gve to bo
Pilled up in acoordance with tho unamended RRs, and it is
only those vacancies which becamg aVailtablo after 26,10,98
which wuld ﬁave to be filled in gcomrdance with the amended
RRs,’
S, Kesping the sove in view, this 0p is di posed of
with a direction to reg)ondgnt%tgwwésider applicants?

cleim for promotion as 55 subject to availability of

=
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vacancies, and in acoordance ‘with rulga, instructions
-and judiciel pronouncanents as ex edi tiously as

possible, and preferably within 4 months Prom the

date of receipt of a mpy of this order. No costse

e
( Kuhf ;?INGH ) ﬁié‘jfﬂ

( s.
MmemB erR(J) VICE HaIAmaN(a) .

/wa/




